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ITEM NOS.39+54+55

ITEM NO.39                 COURT NO.15                SECTION II-E

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

SPECIAL LEAVE PETITION (CRIMINAL) Diary No(s). 56627/2025

[Arising out of impugned final judgment and order dated  16-10-2024
in CRLRP No. 100068/2019 passed by the High Court of Karnataka
Circuit Bench at Dharwad]

THE STATE OF KARNATAKA                             Petitioner(s)

                                VERSUS
K DATTATRETA                                       Respondent(s)

IA No. 262522/2025 - CONDONATION OF DELAY IN FILING
IA No. 262520/2025 - EXEMPTION FROM FILING O.T.

ITEM NO.54              

SPECIAL LEAVE PETITION (CRIMINAL) Diary No(s). 56618/2025

[Arising out of impugned final judgment and order dated  16-10-2024
in CRLRP No. 100069/2019 passed by the High Court of Karnataka
Circuit Bench at Dharwad]

THE STATE OF KARNATAKA                             Petitioner(s)

                                VERSUS
G MEHABOOBSAB                                      Respondent(s)

[ TO BE TAKEN UP ALONG WITH ITEM NO.39 I.E. Diary No. 56627/2025 ] 
IA No. 269052/2025 - CONDONATION OF DELAY IN FILING
IA No. 269051/2025 - EXEMPTION FROM FILING O.T.

ITEM NO.55               

SPECIAL LEAVE PETITION (CRIMINAL) Diary No(s). 56622/2025

[Arising out of impugned final judgment and order dated  16-10-2024
in  CRRP  No.  100071/2019  passed  by  the  High  Court  of  Karnataka
Circuit Bench at Dharwad]

THE STATE OF KARNATAKA                             Petitioner(s)

                                VERSUS

K JAFFERVALI                                       Respondent(s)
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[ TO BE TAKEN UP ALONG WITH ITEM NO. 39 I.E. Diary No. 
56627/2025 ]... 
IA No. 268577/2025 - CONDONATION OF DELAY IN FILING
IA No. 268576/2025 - EXEMPTION FROM FILING O.T.
 
Date : 31-10-2025 These matters were called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE PRASHANT KUMAR MISHRA
         HON'BLE MR. JUSTICE MANMOHAN 

For Petitioner(s) : 
                   Mr. Vikram Hegde, AOR
                   Mr. Abhinav Hansaraman, Adv.
                   Mr. Trishan Dollny, Adv.
                                      
For Respondent(s) : 

          UPON hearing the counsel the Court made the following

                            O R D E R

1. Delay condoned.

2. Having heard learned counsel appearing for the

petitioner(s),  we  are  not  inclined  to  entertain

these  Special  Leave  Petitions  and  the  same  are,

accordingly, dismissed.

3. Pending  application(s),  if  any,  shall  stand

closed.

       (NISHA KHULBEY)                            (MANOJ KUMAR)
    SENIOR PERSONAL ASSISTANT                    BRANCH OFFICER
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